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and Madras
(Alteration of
Boundaries) Bill

1, therefore, submit that my amend-
ments may be accepted and justice
done

Mr Deputy-Speaker: I will put
amendment No 10 to the House The
question 1s

Page 23,~—
after hine 28, add—

“Part II1. All the villages of the
Madras State which are irrigated
by the Armiar Project”

The motion was negatived

Mr. Deputy-Speaker: The question
18

“That the F rst Schedule stand
part of the Bill”

The motion was adopted

The First Schedule was added to the
Bl

Mr. Depu‘y-Speaker. I will now put
amendments Nos 11 and 12 to the
Second Schedule

The question 1s
Pages 24 to 32,—

In Part I of the Second Schedule,
omit the followmng Census Code Nos
and the respective villages —

“10, 11, 18, 14, 15 19 21, 25, 26
28, 29, 50, 53, 54, 55, 58 59, 63, 64,
65, 66, 70, 19, 81, 83, 84, 85, 86, 87,
88, 89, 90, 97, 99, 100, 101, 102
103, 104, 109, 110, 112, 120 123
124, 127, 128, 135, 136, 138, 139,
140, 141, 142, 143, 146, 147, 14,
162, 163, 164, 165, 189, 175, 176,
178, 180, 181, 182, 183, 184, 185,
186, 196, 198, 200, 201, 208, 204,
207, 211, 212, 214, 215, 216, 221,
222, 226, 229, 233, 234, 235, 248,
249, 250, 251, 252, 255, 256, 258
259, 279, 282, 283, 284, 285, 289,
292, 300, 301, 816"

The motion was negatved.
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Mr. Deputy-Speaker: The question
18

Pages 33 and 34,—

In Part II of the Second Schedule,
omit the following Census Code Nos.
and the respective villages —

“92, 130, 131, 132, 290, 306, 331.”
The motion was negatwed

Mr. Deputy-Speaker The question
1S

“That the Second Schedule
stand part of the Bill”

The motion was adopted

The Second Schedule was added to
the Bull

The Thiwrd Schedule, the Fourth
Schedule, the Fifth Schedule, the
Swxth Schedule, Clause 1 the Enacting
Formula and the Long Title were add-
ed to the Bill

Shri Datar: 1 beg to move.

“That the Bill, as amended, be
passed ” e

Mr Deputy-Speaker: The question
18

“That the Bill, as amended, be
passed ”

The motion was adopted

1506 hrs

INDIAN PENAL CODE (AMEND-
MENT) BILL

The Deputy Minister of Home
Affairs (Shrimati Alva): I beg to
move

“That the Bill further to amend
the Indian Penal Code be taken
mto consideration ”

This amending Bill has become neces.
sary because the provisions in the
Indian Penal Code were not found
adequate enough to eradicate effec ve-
ly the evil of kidnapping of children
and exploit ng them for the purpose of
begging, mflicting cruelty of a severe
nature etc S0, the Indian Penal Code
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is being amended by this measure.
The Bill makes kidnapping or obtamn-
ing custody of a nunor and the maim.
mg of a mmor for employing hamn for
begging and making him an object of
paty specific offences punshable with
deterrent pumishment So, we hope
that after this provision 1s mcorporat-
ed in the Indian Penal Code, there
will be a salutary effect on soc.ety

Cruelty to chuldren, especially by
kudnappers and by those persons who
make them objecs of pity by maim-
ing them, blinding them, breaking
their bones, and such things have
been happenmng in the country. So,
we have been perforce compelled to
resort to this measure Many ques-
tions have been asked m Parliament
about kidnappng and the gangs
operating mn the country and .heie has
been a consciousness in the country as
well as at the governmental level

Therefore, a conference of Deputy-
Inspectors General of Police, CID,
was held in 1956 for examining this
matter and for suggesting measures to
be adopted and incorporated in our
common law to preven: this type of
exploitation of little children It was
decided that a census should be con-
ducted through the polce about the
number of such children A sub.
commutiee was appomnted consisting of
a few Deputy Inspec ors-General,
CID They conducted a brief census
and submitted a report to the Home
Mustry The various State Govern-
ments were mnformed and their
opimnions were taken In their
opinion, they thought some kind of
measure should be brought into force
So, this Bill was drafted Members
of the public, Members of Parliam«nt,
various State Governments as well as
the sub-commitiee ot Deputy Inspec-
tors-General were of the opinion that
a draft Bill should be prepared pro-
viding for deterrent punishment being
meted out.

This Bill was draf’ed because 1t was
found through the report of the sub-
committee that a most disturbing state
of affairs prevailed, with gangs of pro-
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fess onal kidnappers existing in many
parts of the country. They steal
children from .he possession of parents
and guardians and inflict untold eruel-
ties on them Some instances have
come to our notice mm which cruelties
are so blood-curdling even to narrate,
hke extracting the eyes of children
and making them bhnd for the pur.
pose of making them objects of pity,
break ng .heir bones, etc. A case in
point 1s that of a8 gang who lifted a
three-year old girl from a railway
station, broke her legs and arms,
blinded her by poking fingers into her
eyes and thus made her an object of
pity Such inhuman atrocities com-
mitted by an adult on a young child
unable to defend itself have made
public opmmon so s rong that this
measure has become absolutely meces.
sary This 1s rather late and not
early We started the investigations
in 1956 And we have been able to
bring this measure before this House
afier complete and careful investiga-
tion at every level—at the State level
as well as the Central level

There are several causes why the
children are exploited and in those
cases the ch ldren become victims 1n
the hands of unscrupulous peoplr The
causes, m some cases, are parental
disharmony, poverty, absence of a
proper home and family atmosphere,
delinquent traits ec And when the
children fall into the hands of these
evil-doers, these cruel people who
earn their hving out of these children
inflict untold hardship on them and
mamm them so that they could make
a means of livel hood by carrying
these children and exciting the pity
of those who are prone to give alms
in our streets and market places.

A deterrent pumishment has been
added by this measure for this offence,
with which the States have concurred.
Now whoever maims a child is punish-
able with imprisonment for a ferm not
exceeding ten years and also a fine.
Th's is much more than what the
Indian Penal Code has provided The
Central Social Welfare Board has been
consulted, and thewr opinion conforms
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to the messure that we are now dis-
cussing here

Another salient feature of this Bill
is that we have incorporated in 1t a
provision that even a guardian who
lends hig child for the purpose of
being exploited for the purpose of
beggary is not pardoned or excused
Then, if a person, not being the
lawful custodian, is using the child for
begging, the onus of proof of inno-
cence 18 on the accused This 1s
another provision that we have incor
porated 1n the B11 by which the child
18 protected at every level

I hope that this Bill will be passed
m this House without any dissenting
voice so that this provision 1s ncor-
porated m the Indian Penal Code by
which we shall be able to do some-
thing for these children Every now
and then we read cases of kidnap-
ping Recently it was reported 1n
the press that some child was kid-
napped, somebody saw it, the gunny
bag was thrown away and the child
came out of the bag These things
are happening m a country which 1s
fast developing into a welfare State
Very quick and deterrent action 1s
necessary to prevent all these anti-
social activities It is much more
than something anti-social, 1t 1s cr-
mmal of the worst degree, and I
think very deterrent punishment s
necessary Therefore, the definition
of “beggmg” as well as the definition
of “minor” are given here m detail
We have provided the ages of 16 for
boys and 18 for girls

I commend to this House the
amending measure that we are bring-
ing forward and I hope that Members
will support this Though 1t looks
small in appearance, 1t has far-reach-
ing consequences Therefore, I com-
mend 1t to the House and I hope the
House will give consent to this Bill

Mz, Deputy-Speaker: Motion moved

‘“That the Bill further to amend
the Indian Penal Code be taken
into consideration ”
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There are three amendments There
18 one motion for circulation by Shri
Naushir Bharucha He 1s not 1n his
seat. There 1s another one by Shn
Naldurgkar and a third one by Shn
S M Banerjee—one is for report by
15th December and another by 31st
December Both hon Members can
have an opportunity but we can have
only one motion Shr1 S M Baner-
jee also 18 not here Therefore, Shri
Naldurgkar will move his motion.

Shri Naldurgkar (Osmanabad): I
beg to move

“That the Bill be circulated for
the purpose of eliciting opmion
thereon by the 15th December,
1959 ”

Though I welcome tre introduction of
this Bill, I feel that it has been rather
vaguely drafted It requires some
amendment so that the purposes of
the Bill may be carried out There-
fore, I have moved my amendment
that the Bill be circulated to eheit
opinion thereon by a certain date so
+hat we may have the opmiens of the
bars of various States

15.15 hra
{SaErRT BArRMAN n the Charr]

Now, kidnapping is already an
offence under the Indian Penal Code
This, 1s & specific section which makes
kidnapping for the purpose of begging
an offence It reads

“Whoever kidnaps any minor or,
not being the lawful guardian of

a minor, obtains the custody of

the mmor, 1n order that such

mmor may be employed ”

Here I want to point out ore thing
Suppose a certain person who 1s not
the lawful guardian obtains the cus-
tody of the mmor from his lawful
guardian Is he to be punished for
such custody? I think, this termino~
logy is rather vague It 1s the pnn-
ciple m the interpretation of the law,
specially & penal law, that 1t should
not be vague, because the provisions
of that law are generally construed
strictly
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An Hon. Member: How will you
explain that it is vague?

Shri Naldurgkar: The words used
are “obtain the custody of the
minor”. If a certain guardian
gives the custody of the munor,
that will be a defence to the accused.
In joint famuly also, the karta or the
manager of the joint family is gene-
rally considered the guardian of the
minor. According to the Guardians
and Wards Act, the father and mother
of the minor are considered to be
guardians. Therefore, it should be
specifically mentioned here:

“or whoever being the lawful
guardian wilfully gives or facili-
tates the custody of such mnor
to another”,

These words must be added. Then
the vagueness will be removed. Other-
wise, he will plead before the court
that as the guardian has given the
custody of the minor, he 1s not guilty
under thig law The present wording
in clause 363A, “obtains the custody
of the minor” 1s vague and 1t must

be made more specificc and that can

be done only by adding the words I
have mentioned above Then the
section will read:

“Whoever kidnaps any minor
or, not being the lawful guardian
of a minor, obtains the custody of
the minor, or whoever being the
lawful guardian wilfully gives
or facilitates the custody of such
minor to another, in order that
such minor may be employed or
used for the purposes of begging
shall be punishable with imprison-
ment of either description for a
term which may extend to ten
years, and shall also be liable to
fine.”

Then, 1n the Schedule appended to
this Bill, the words used are-
“Kidnapping, or obtaining the
custody of, a minor™.

So, these words do nof connote ob-
taining the illegal custody of the
minor. Therefore, I am of the opi-
nion that in order that “custody of
the minor” should be an offence
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under this new section, the section
must be made more clarificatory on
this matter, and even the guardian
should be held liable under this Act.
Therefore, unless these words are
introduced and the clause amended, I
am afraid, when the accused is on
trial before the court, he will set up
this matter on defence that he has
obtained lawful custody from the
lawful guard:ian.

Though I am welcoming this Bill,
still I am of the opinion that the hon.
Minister should consider this matter
so that the accused will not hence-
forth put forward any defence which
will frustrate the intention of this
legislation

Shri C. K. Bhattacharya (West
Dinajpur): May I make a submission.
In this Bill, the age of the minor has
been fixed at 16. A child has been
defined as a minor when he 1s up to
the age of 16. 1 suggest this age
Iimit should be raised to 18, as under
this Indian Majority Act . . .

Mr, Chairman: The hon Member
can make this suggestion when he is
speaking on that The amendment 1s
also before the House. Now I shall
call Shr1 Nathwani

Shri Nathwani: (Sorath): Mr.
Chairman, I rise to welcome and
support this Bill An enactment like
th s was long over-due and it 18 good
that at least now we are in a position
to consider a Bill hike this I can-
not understand the purpose of my
hon friend, Shri Naldurgkar’s motion
for circulating it for eliciting public
opinion because public opinion has
already bheen clamouring for a provi-
sion like this particularly in view
of the widespread practice of em-
ploying or using minors for begging
and the widespread ill of maiming
minor children with a view to incite
pity Therefore I do not see any
reason why we should postpone its
consideration and passing

There is one anomaly which strikes
me in this Bill. Whereas obtaining
the custody of a minor for the pur-
pose of his employment or use for
begging is made an offence-~and a
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serious offence—the actual commission
of the offence, namely, the employ-
ment or use of a minor for the pur-
pose of begging, itself is not made
an offence. I do not understand the
reason why whereas the preparatory
act, namely, obtaining the custody for
an 1llegal purpose, that of using the
minor for begging, is made an of~
fence, the actual employment or use
of such a minor by that person is
not made an offence at all. I do not
know whether there is any other
Act, Central or Provincial, under
which actual employment or use of
a minor for the purpose of begging
is made an offence. If 1t 1s not so,
why is there this omission i this
Bill? T would like thig thing to be
explained by the hon, Minister.

Shri Easwara Iyer (Trivandrum);
It goes along with sub-section (8).

Shri Nathwani; Then one sugges-
tion was made by my hon friend,
Shr1 Naldurgkar. He said that the
provisions of sub-clause (1) were
rather vague and he wanted them
to be amplified by adding some par-
ticular words. Perhaps he was re-
ferring to his amendment No. 12. I
do not find him here, He said that
unless those words were added it
might furnish a defence to an accus-
ed person. He had 1n mind a case
where a lawful guardian hands over
the custody of his minor ward to
some other person for this purpose.
But even in this set of circumstances
I cannot agree that it would furnish
a defence to an accused person, that
is, even if a father or a mother might
be willing to hand over the custody
of a minor to some other person
They might sell the child with a view
to get some benefit though they know
that the person purchasing would
employ or use him for the purpose
of begging. Still, the accused person
would be guilty and the father, the
mother or the lawful guardian, who
hands over the custody of the minor
will also be guilty of abetment and
would be liable for the same kind of
punishment. Therefore I do not see
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any force in my hon. friend’s argu-

ment that it should be amplified,

I also find cne or two amendments
seeking to add the word ‘natural’
after the words ‘lawful guardian’. Of
course, I anticipate that some hon.
Member might ask for the introdur-
tion of this word after the words
‘lawful guardian’. But there is no
justification for introducing this
word The expression ‘lawful guar-
dian’ would include natural guard-
ians and therefore the words ‘lawful
guardian’ are appropriate.

With these words, I support the
Bill

Mr. Chairman: Shri Bhattacharya.

Shri Nathwani: 8ir, may 1 say
something before my hon, friend
starts? Shri Bhattacharya suggested
that the age of 16 shall be raised to
18. That might involve a further
anomaly because if we look to the
definition of the word ‘minor’ in
section 361 of the Indian Penal Code,
we find that a minor has been defin-
ed as one who 18 below the age of 16
in the case of a male and in the case
of a female below the age of 18,

Shri Easwara Iyer: There is no de-
finition of minor excepting in section
relating to kidnapping.

Shri Nathwani: But 1f you see sec-
tion

Shri Easwara Iyer: This definition
1s for the purpose of that section
alone.

Shri Nathwani: But here section
360A starts by saying, “Whoever kid-
naps”. You are by reference incor
porating that section. Therefore the
definition of the word ‘minor’ is noth-
ing but what is already provided in
section 361, which deflnes kidnapping.

Shri Easwara Iyer: But this relates
to the custody of a minor

Shri Nathwani: But when you
refer to section 860A through section
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361, certainly what is provided there-
in ig incorporated. Therefore it can-
not be amended in the manner in
which it is sought to be done,

Shri C. K. Bhattacharya: My hon.
friend, Shri Nathwani, was quite
right in reminding me about the con-
text in which the present Bill has
come. My suggestion would be to
amend the whole thing beginning
from the context itself. Let us not
have different types of minors for
different types of legislation. Let
there not be one type of minor for
the Indian Majority Act and the
Hindu Majority Act and another type
of minor for the Indian Penal Code
and for prevention of kidnapping. It
should be one type. There should be
one age fixed at which our boys get
out of minority and reach their majo-
rity. That is why I am suggesting
that the age of 16 fixed for the boys
here should be raised to 18. Shri
Nathwani has done a service in point-
ing out that not only this amendment
but an amendment to the other sec-
tion would also be necessary in order
to fix the age of a minor at 18 for
the purpose of the present Bill. That
would be my suggestion and I believe
the hon. Minister would be able to
accept the suggestion, which I made
also in the case of Arms Act when the
age was fixed at 18. I suggested that
the age ought to have been 18 so that
the age of majority might be one and
uniform throughout the country for
all the purposes and for all the differ-
ent legislations current in this coun-

try.

Shri L. Achaw Singh (Inner Mani-
pur): Sir, this Bill makes kidnapping,
obtaining custody of a minor and
employing the minor for begging a
specific offence It also prescribes a
deterrent punishment for the crime.
It seeks to amend section 363 of the
Indian Penal Code and it is quite
natural. After Independence we
have amended the Indian Penal Code
in several ways. We have found that
this particular crime has to be put
4own and the Government has got

full justifieation for amending this
section.

¥Formerly the section on kidnapping
used to deal only with the crime in
general, but here we have to make
it a special offence. The crime of
kidnapping and abduction is a very
complex and also a complicated one.
The peculiarity of this crime is that
many of the crimes are not reported
and even if they are reported they
are not recorded, because the Police
is interested in a clean record and
the actual extent of this crime has
not been ascertained. It is very diffi-
cult also to ascertain it and to esti-
mate the actual extent, Many children
are sold to childless mothers and
girls are also sold to brothel keepers,
and in the dacoit-infested aleas like
Rajasthan, the children are kidnap-
ped for ransom, and the people, in-
stead of reporting to the police, would
prefer to pay the ransom. 8o, most
of these cases go unreported. In other
areas many reported kidnappings and
abductions are merely elopements.
Yet, the most disquieting feature of
thig crime is that while other crimes
like theft, robbery, dacoity and mur-
der have shown a decline since 1952,
kidnappings and abduction have in-
creased from 5,000 to 6,000 during
these years. That means that it is
the only crime which hag been in-
creasing.

It is reported that in Rajasthan,
West Bengal and Assam as well as
in Delhi, the crime has shown a con-
tinuously rising trend. This is more
or less due to several causes favour-
able to such crimes, but the most
cruel and heinous crime is the kid-
napping of children for employing
them for begging and for other im-
moral purposes.

We are told that there is no speci-
fic provision for punishing these peo-
ple and hence this measure.

In big cities like Calcutta, Bombay
and Delhi, these gangs operate
after kidnapping the children, they
maim them, they amputate them,
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they braak their hones, and we are
also told that they hire these ampu-
tated, maimed children for begging.
T had never heard of such crimes be-
fare coming to Delhi, and the first
time I saw reports of such cases in
the newspapers I wag very much
struck with wonder. This is very
inhuman and revolting and a very
cruel crime. In places like Manipur
and NEFA we have not got the
problem of begging. It is quite un-
known in those parts. The maiming
of these helpless and unprotected
chjldren 1s a very unchivalrous act
and thoge who commit such a crime
on the helpless and unprotected child-
ren and their abettors should be given
the maximum punishment,

The term of imprisonment and fine
provided in this Bill 1 find are quite
inadequate. Some heavier punish-
ment like capital sentence should
have been provided to cope with the
people who commit such crimes.

In the case of abduction and kid-
napping of children for other pur-
poses we find that the term of im-
prisonment and fine provided in the
other sections of the Penal Code have
not deterred them. So, if possible,
we should provide heawier punish-
ment for these criminals.

I would like to submit something
about the root causes of these crimes.
It we go deep into the matter we will
find that the motives and causes of
these crimes lie deeper. Eecomomic
factors play the most important part
in the motivation of such crimes.
Public opinion has, of course, risean to
the occasion, but then public opinion
is also very dull in the sense that in
our society there are many other
anti-social elements and persons who
commit cheating, embezelement and
crimes like that, but they are not
very much looked down upon. For
example, there are cases of big busi-
nesg and a number ef Government
officers who have been brought fo
book for committing acts ef corrup-
tion, but they enjoy a good position
in our society. So, if we go to the
M0{A!) LSD—7,
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roqt of tha matier, I submit that the
act of bagging should he pmctically
banned. I have seen some countries
where begging is practically banned,
or at least they sre very much dis-
couraged, but here we have go¢ a
religious duty of giving alms to the
people and if we ban begging altoge-
ther as well as alms-giving, this sort
of crime can aiso Dbe prevented.
Otherwise, it will be very dificult I
submit the State should teke cherge
of the disabled and the handicepped
children, and there should be no
cause for begging and alms-giving. I
subnut that the people who comamit
crimes like kidnapping are those who
live on the exploitation of other peo-
ple, and the sooner we eliminate
them the better for the whole of our
society and country

With these words, I would like to
support the Bill.

Shri Easwarg Iver: I am happy to
find that a Bill of this nature has
been introduced, particularly with
the intention of preventing employ-
ment of children for the purpose of

begging.

As 1 understand the Bill it con-
sists of two parts. It creates offences
relating to kidnapping of children
for the purpose of emploving them
for begging, and also obteining pos-
session of children or minors for the
purpose of employing them for beg-
ging, so that it consists of two dis-
tinct offences as I understand it,

1 find that varioug oriticisms hawve
been levelled ageinst the Bill by my
#riends on the other side and also by
my hon, friend Shri Nathwani though
he whole-heartedly weleomes the
Bill. I do not find any objections re-
garding the drafting of the Bill. I
feel it has been carefully dratted. On
a reading af the Bill, we find that
the proposed section 363A reads s
under:

“Whoever kidnaps any minor
or, net being the lawful guardian
of a miner, obtains the oustody of
the minor, in order that such
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minoy may be employed or used
for the purposes of begging...... ”,

8o, this clause makes kidnapping for
the purpose of begging an offence. It
makes it a specific offence. It adds
to the Indian Penal Code a particular
offence.

Section 364 of the Indian Penal
Code defines kidnapping for the pur-~
pose of murder an offence. Another
section makes kidnapping for the
purpose of procuring marriage an
offence. Another section makes kid-
napping for the purpose of illicit or
immoral relationship an offence. All
such specific offences have been re-
lated, but unfortunately the framers
of the Code have left out of the Code
the specific offence regarding kidnap-
ping for the purpose of begging.

Of course, we find that this evil
has been rampant in our society as
the hon. Home Minister has been
telling us. Children have been put
to grievous hurt, not only that, but
to gruesome hurt, in this respect for
the purpose of exploiting them for
begging. In our State we have come
across an instance where a child of
tender years, three or four years,
having been kidnapped, or its cus-
tody having been obtained by a
beggar, being subjected to inhuman
treatment by crippling, and also by
its eyes being put out It was in the
newspapers. It shocked the public
very much and we found that the
only procedure that could be adopted
against the beggar was to procced
against him under the IPC for griev-
ous hurt or some such thing since
there is no specific offence for kidnap-
ping for the purpose of employment
of the child for begging. So, I would
particularly welcome this Bill.

Criticism has been levelled that
the use of the words “lawful guard-
fan” is inappropriate I would say it
is not correct, because the clause re-
fors to anybody obtaining custody of
the minor, any person not being the
lawful guardian, so that if any per-
son odtains custody of a minor from
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another person who is not the lawful
guardian in order that the child may
be employed for the purpose of beg-
ging, it would be an offence. So, it
goes with the words *“in order that
such minor may be employed or used
for the purposes of begging”. So,
wherever possession of a child is ob-
tained from another person who may
be the natural guardian, who may not
be the lawful guardian but may be
the de facto guardian, it will not be
an offence unless the rhild is obtain-
ed from the custodv of that person
for the purpose of being employed as
a beggar So, the offence will take
ity birth only when the intention is
t> emoloy the child for begging So,
there is no question of changwng the
woras “lawful guardian” to “natural
gyardian” because if anv perfbn ob-
trins custodv of a child from the
natural guardian simolv out of love
for the nurmose of adoption or bring-
ing uo the child into a fine gentleman
or woman in society it is certainly
not an offence. but will certainly be
an offence if the child is employed
for the purposc of begging

The obiection that has been raised
tv Shri Nathwan: is that the actunal
emoliwvment or the using of a child
i not mde a svecific offence  That
mwav not ba verv errinue if we look
at snb-cection /3) of proposed section
363A which reads thus:

‘Where anv person, not being
the lawful guardian of a minor,
employs or uses such minor for
the purpose of begging, it shall
pe presumed...... ”,

Sn, if any person employs a child o1
a minor for the purpose of begging,
ard 1f that person is not the lawful
guardian, then a presumption will
automatically arise, unless the con-
trary is proved, that that person has
obtained the child for the purpose of
employing that child for begging, so
thyt the offence i1s committed That
is if a person is in possession of a
child, or is found to be in possession
of a child, and he is not able to show
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that he is the lawful guardian, and
he is found employing the child for
the purpose of begging, then he cer-
trinly commits the offence under sec-
‘ion 363A and is liable for a deter-
rent punishment of ten years,

1 would personally submit for the
c nsideration of the House and also
for the acceptance of the hon. Home
Winister that the punishment provid-
ed for need not be only ten years,
t it st should be even life imprisin-
mert For, when we come across in-
stances where minors who have no
valition of their own, where child-en
of tender years are subjected to all
cort: of cruelty and inhuman tr-at.
ment just for the purpose of go.ng
abovt and cheating the oublic und
earning a living by begging; it is cer-
tsinly an inhuman treatment 1 coald
even tolerate a murder; 1 do not
mean to say that I would actu-
allv tolerate a murder, but I mean

that we have provided for differ-
ent degrees of murder such ag
first degree murder. second degree

murder cases where murder has
been committed under grave provo-
cations murder committed in the
exercise of the right of private de-
fence and so on: sn. we rould at least
p'ead mitigation of sentence; we
cou'ld also nlead that the nerson is not
liable far the murder when he has
exercised his right of vrivate defenca
These are offences where we could
plead all these things But here, the
offence is apainst the society itself.
bacause children of tender vears are
subierted to su~h inhuman treatment
for the nurpose of illegal gaing Why
shau'd the punichment in this cage be
restricted to ten vears? Whv can we
not make it transoortation for life or
life imprisonment: nf course we do
not find transportation for life now-
adavs. but at least, we can provide
for life imnriecanment.  berause it is
more or less first degree murder,

Another noint that T wanld like ta
bring to the nntice of the Home Min.
ister is that it is not bv nroviding
merely for deterrent punishment that
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this evil could be eradicated. There
must be a tightening of the adminis-
trative side of the police for-e, to find
out who are those persons who are
kidnapping children or employing
them for the purpose of begging.
There must be a tightening up of the
police force in order that they might
get hold of those offenders and prose-
cute them without any mercy what-
soever,

As my hon. friend on the other side
said, nowadays, we find that beg-
ging has been utilised as an art, Peo-
ple come as sanyasins or as beggars or
as persons exposing their children as
objects of pity. And at this time, we
must consider as ¢o how far we are
able to check this sort of imposing on
the so~iety. If any legislation could
be brought forward whereby beg-
ging as such could be banned, and
those beggars who are really in need
of the comforts of society could be
taken care of by our social welfare
workers and be housed in proper
homes, then this evil could be eradi-
cated Of course, we can only think
today of those days when the society
would have pragressed to su~h an ex-
tent. But. I am sure, it must be in
the view of anv welfare State, to stop
begging altogether and provide for
taking care of those persons who
want the comforts of society.

There is also another point in re-
gard to sub-section (2) of proposed
section 363A. It reads thus:

“Whoever maims any minor in
order that such minor may be em-
ployed or used for the purposes of
bee¢ging shall be punishable with
imprisonment for lite . ., »

I find a lacuna here. 1t is up to the
Home Minister to explain it and
satisfy this House as to how this will
satisfy the requirements of the sec-
tion. The sub.section says ‘maims'.
But the word ‘maim’ has not been de-
fined anywhere in the Indian Penal
Code. II we accept the dictionary
meaning, maiming means disfiguring,
or breaking any vital parts or limbs of
any person. Suppose a person does
not, in fact, maim a child but only
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gorés or wounds @ child and makes it
an object of pity, does that come
within the purview of sub-section
(2)? Suppose a person merely
wounds the child, it is not probably
matming; and the person may be lia-
tle for grievous hurt, of course, but
he may not come within the ambit of
section 863A. This is because maim.
ing has not been correctly defined.
Any disfigurement or causing any loss
of any vital parts of the body should
also be treated as maiming. So, the
word ‘maim’ should be defined pro-
perly. I am not very happy about
the expression used in this respect.

Any person, whether that person
be a lawful guardian or a natural
guardian, or a person who has obtain-
ed the custody of a child from any
other person, if he maims the child,
will come within the scope of this
sub-section, so that, I would say that
the expression ‘maims’ should be de-
fined in such a way as to include
cases where a child has been utilised
for the purpose of begging by dis-
figuring him in any manner which
will evoke the pity or the sympathy
of the public.

Mr, Chairman: Suppose a person
gets a minor maimed by some other
person. Will he come within the
scepe of this provision?

Shri Easwara Iyer: I do not know.
The wording here is ‘Whoever maims’;
so, the person concerned should him-
self maim. If any person maims and
hands over the child to another per-
son, then he does not come within the
scope ¢t this provision. That is an-
other point to be taken care of. As
it Is, it would mean that whoever is
in possession of a child who has been
maimed may not come within the
ambit of this sub-section,

@hri Narasimban (Krishnagiri): He
would come within the scope of sub-
section (8).

Shrl Easwara Iyer: Of course, that
is a case where a person employs a
child for the purpose of begging there
is a presumption arising that he has
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obtained the child for the purpose of
such émployment. But the questiont
of maiming is different. In sub-sec-
tron (8) the question is dne of taking
a child out of its lawful guardianship.
But sub-section (2) will hit even a
lawful guardian or natural guardian
or any person who maims & child and
employs it for the purpose of begging.
So, it is necessary that the word
‘maim’ should be defined. It is not
that in every case, the person who is
arrested and prosecuted will be able
to plead all these things, but when
you are enacting a particular for-
mula for an offence, it is better to be
clear on that, so that the prosecution
may not have to face this headache
later on,

Regarding the definition of the word
‘minor’, my hon. friend Shri C. K.
Bhattacharya has asked why this dis-
tinction should be there between male
and female. Of course, we are mak-
mg a law laying down a specific
offence regarding kidnapping or ob-
taining the possession of a child for
begging; we may say that for the
purpose of this section, the definition
of the word ‘minor’ would be as given
under the Indian Majority Act. There
should be no distinction between male
and female in this regard, unless, of
course, my hon friend on the other
side, wants a discriminate treatment
in respect of males and females. I
would say that a child below eighteen
years, male or female, is subject to
certain disqualifications or certain
disabilities, and that is what we find
in our ordinary society today. When
we are enacting g particular section
laying down a particular offence, why
not say that the word ‘minor’ used in
this section means minor as defined
under the Indian Majority Act? There
is gbsolutely nothing wrong in such
a definition, unless there is anything
particularly sacred about the age of
16 for a male and the age of 18 for a
female. So, my respectful submis-
sion before this House is that the de-
finition of the word ‘minor’ should bs
enlarged so as to include 2 male balow
eighteen years also,
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Auoiindn Ghosal (Uluberia)
n‘bouxh I pupport this amending Bill,
stil 1 do not thunk that 1t 18 because
of the abgence of the deterrent pun-
ishment that this crime has been exist-
ng.

In all big cities, and especially n
Calcutta, as I am aware of it, there 1s
an under-world which 18 being finan-
ced by some rich persons who have
adopted this as a business, because
this 18 a good source of income for
them Some of these financiers also
hve m the white world and when any
of the kidnappers or their accom-
plices are m difficulies and are
brought to the courts, these financiers
support them in their cases There 18
a gang of persons who Ikidnap the
youngsters and maim and mangle
their bodies from their childhood
These children are not congenmtally
born maimed as such, because lLiving
children cannot come out in this dis-
figured condition from the wombs

We have found, and it 1s our daily
experience 1n Calcutta, that at dawn
or in the early morning, these maim-
ed persons are brought to the river
beaches and bathing ghats and also to
the important street junctions for
begging in hand-pulled small four-
wheeled wooden boxes, and towards
the evenings, these persons are taken
away to their secret centres Here, 1
agree with Shr1 Easwara Iyer on the
point whether sufficient provision 1s
being made to bring those persons to
book, who are maiming or who are
the mamn conspirators for mamming
these young children As soon as
these persons come to the secret cen-
tres, all their alms are taken away
from them and appropriated by the
financiers I had the opportunity of
visiting one such den in Calcutta in
1985 I also saw a room where the
children were maimed. It was just
hke hell for torturing and maiming
There were shnll cries coming out
from the maimed and mangled boys
These maiming rooms are always kept
underground

“There is also another thing with re-
gard to begging in big cities, a thing
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which i3 very much common n Qur
area Several hundred female beg-

betore the public—and thus 15 known
to everybody—that 80 per cent of
these women beggars do not carxy
their own children They hure these
children from the villagers for the
whole day from their parents by
paying Re 1 per day in cash and
giving food for the day

I will give a third -example. Re-
cently another type of practice bhas
been unearthed in the aity of Cal-
cutta Boys who have passed the
specified age but are young are kd-
napped and sold 4o restaurants and
all thase houses They are kept and
treated there just like slaves

These are the crimes which are stil
continuuing and which still exist in the
under-world of the big cities, While
I support this measure, I doubt whe-
ther the deterrent punishment provad-
ed will have any appreciable reper-
cussion on the persons who are com-
mitting this crume, because they are
hard-boiled villains We shall have
to find out the main reason why these
evils still exist 1n our society In that
respect, I agree with Shr1 L. Achaw
Singh, that unless the level of social
consciousness 1s raised by spreading
education among the people, this sort
of evils will continue to exist whe-
ther you mntroduce deterrent punish-
ment 1in the Indian Penal Code or
not

Begging cannot be stopped merely
by law Unless you ehminate the
regl cause from the society which
compel people to resort to  begging,
this evil cannot be eradicated

With these remarks, I support this
amendment and also hope that the
Home Mimstry will bring forward
later on a comprehensive Bill for
stopping begging altogether, 1indicat-
ing the steps that are to be taken to
remove the causes for begging which
exist in society, and for allowing the
persons opportunities to earn their
own bread This matter should also
be considered by the Government
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Shrimati Renuka Ray (Malda):
Mr. Chairman, Sir, in the directive
princspies of our State policy, it is
specutically laid down that childhood
and youth should be protected. It has
taken a long time, but I am glad at
least this amending measure 1s before
us now, because it certamnly is very
much overdue.

Many other speakers have pointed
out the various lacunae in the Bill 1
think on the whole, the Buill 1s a good
one. But I certamnly feel that it
should lay down a munimum period of
mmprisonment and not only the maxi-
mum. Then I agree with the hon.
Member who said that there 1s a great
deal of vagueness remawning because
the word ‘maim’ has not been defined.
It 1s not easy in any case to imple-
ment a lneasure such as this, as we
have seen 1in the case of other mea-
sures of a like nature. There are, as
the last speaker said, many causes or
reasons for which these children are
maimed. It i1s no use going nto any
description because we are all aware
of it. All the same, if this measure 18
really to be enforced the administra-
tion of this enactment should be done
in a proper manner. I am sure the
hon, Minister who has brought this
Bill is as anxious about this as we
can be and that the Home Ministry
will see to 1t that the State Govern-
ments also make such arrangements
by which this measure, once 1t goes
through, is really implemented,

But, as I said, even while it is going
through, perhaps 1t would be wise to
bring in some kind of amendment 1n
regard to defining the word ‘maim’
and also to lay down a mmnimum
number of years of punishment and
not only the maximum of ten years.

1 agree with Shri C K. Bhattacharya
that there is no meaning in having
the age of 18 allowed here for boys.
The age of 18 1s all right in the case
of girls, but in the case of boys to
have the age of 16 is rather out of
tune with existing practice. It is not
in conformity with the age of minor-
ity as lald down in other statutes. I
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44 not know it it can be dane imme-
digtely. If it can be, it is all right.
Byt one of the hon. Members pointed
Ut that 1t 1s not possible to do it in
the Bil] as 1t stands. So an amending
Myasure will have to be brought for-
Ward almost immediately. I hope the
bap Minister will take note of it and

\ng forward that amending Bill as
S0on as possible so that the thing
Myy be 1n conformity with  similar
Pgvision in other legislation of this
Wpe.

1 do not want to take up any more
tge of tne House. 1 would only say
Whie on this subje:t of begging, that
B vt degl wad beve o be daze
be;ore we can actually operate even
thig Bili or put an end to the mefiace
OI proressiondl begging. In this con-
Nection, I think the Bombay Gov-
€hment has certainly taken a step m
thy right direction, and not only the

€ntre but other State Governments
Wouid do well to emulate what the
BOmbay Government has been doing
In 4ns matter. It 1s not easy to im-
Plement such a  legislation  always
€cause you have to lay the basis for
1t; you have to see that those who
8ry really destitute are provided for.
Byt this menace of professional beg-
8hg that 1s prevalent, and has been
SU for some time, In  metropolitan
Cities such as Cal:utta and Bombay
Mugt certainly be stopped. The
€Xample set by Bombay 1s one which
Cajcutta and Madras might easily
follow. I think that there should be
Ceéntral legislation 1n this matter; if
N0t at least Central direction should
e given. It 15 an allied subject. I
am, bringing 1t up under this because
1t 15 certamnly of paramount import-
8Nge, Here the main purpose of the
By s to see that children who are
USed for begging purposes by profes-
Slnal beggars are not allowed to be
Vittimised in this way, and more
€8he~ially those who maim children
e punished. I think that particular
Plavision is very good. But it must
be properly enforced. For that, as 1
8ye already said, the word ‘maim’
Mgt be defined and a minimum



1263 Indian Penal
Code

period provided for imprisonment—
if the Bill is to be of any effect. I
want to thank the hon, Deputy Minis-
ter for having at least brought this
Bill. I hope that the points ¢hat
have been made to make it a more
stringent measure will be taken note
of and whatever can be done now will
be done immediately and the rest of
it, afterwards,

16 hrs.

Shri D. C. 8harma (Gurdaspur): Sir,
I welcome this Bill. It is an index of
the social conscience of free India.
The 20th century has been called the
age of children. I am very happy to
dind that our country is also moving
in that direction where the children
can be bonefited. This Bill does not
go far enough. It is very partial and
inadequate and it tackles only a part
of the disease and not the whole
disease. I am afraid it may give rise
to some other kinds of disease and I
hope that some day a Bill may be
brought forward which may be tully
in the interests of the welfare of the
children,

I would like to make a few sugges-
tions to make this B:ill a little more
workable. In clause 4(a)(i) I would
like the addition of the words “in the
name of religion” so that I will read:
‘soliciting or receiving alms in a public
place in the name of religion or other-
wise....’. [ believe that beggary is
going on in India in all kinds of ways
and forms and under all kinds of dis-~
guises. There are some professional
beggars no doubt but there are some
p:rsons who go about begging in the
name of religion or in the name of
some supernatural power. I brought a
Bill to do away with this kind of
beggary but that Bill was turned down,
It is not only the child which is
kidnapped that goes about begging.
There are also persons who will make
use of persons for the purpose of
begging by initiating them into some
kinds of religion or some kind of
denomination. Our laws must have
some kind of power to prevent these
persons from doing that kind of thing
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and I feel that beggary should not
only be tackled on the secular level
but it should also be tackled on the
religious level as it is much more
dangerous at this level. I also want
that in clause 2 another word should
be added. Section 863A(2) reads:
“Whoever maims any minor......"”.
Now, ‘maims’ is an omnibus word and
carries many meanings. Sometimes
you need not maim a person but you
can do something to deform a person.
1 want to know whether it will be
included in the word ‘maim’ but my
own feeling is that these two things
are different. Deforming a person does
much more harm sometimes than
maiming and so I should say ‘that the
word ‘deform’ should also be included
in this clause.

We pass very good Bills but the net
result is not commensurate with the
good intentions of the Bill. My friend
was talking about an under-world in
Calcutta. There is an under-world
everywhere in all these towns and
cities of India and we are to guard
ourselves against that under-world.

In order to be able to enforce this
Bill we should have a special police for
the protection of children, We are
having children's cinema, Children’s
Film Society, children’s hospitals,
Children’s Book Trust and so on. We
are doing everything for children. We
are also having, if I may say so,
children’s parks. These are what I
may call beneficient measures for the
good of childrem I would say that
you must have a special protective
police for the children gnd that should
be as powerful as any other police in
all the big cities and towns. Unless
you do that I think our police will rot
produce those results which the hon.
Deputy Minister aims at.

The punishment is very lenient. We
know what our laws is. Our law is a
law meant for the noblest kind of
society. The beneflt of doubt goes to
any person who iz arrested and it is
a good thing. Therefore, most of
these persons can get out on account
of the saving eclause—the benefit of
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doubt. The punishments given under
363(A)(1) and 363(A)(2) should be
made equal. It should be imprison-
ment for life. I know humanity’s face
is blackened by many kinds of crimes
but the crimes committed against
women and children are the worst of
their kind. We are now thinking of
crimes which are perpetrated in the
case of children and we should not
here show any leniency to the evil-
doer. 1 would not mind even if you
punish such crimes with capital
punishment because these things dis-
figure our national and social life.

My lawyer friends have been talk-
ing about phrases and all that. They
have been making some remarks about
the language of this Bill. The langu-
age of this Bill is as good as any Bill
that we have passed. Taking into
account the Bills that we pass I can
say that the Bills are framed with the
best of intentions. But there are our
magistrates and judiciary and judges
of various grades. They also apply
their ingenuity to the interpretation of
these Bills and our lawyers too apply
their minds to these.- Therefore, some-
times these Bills are torn out of their
context. The intention of the Bill is
ignored and they are made ineffective,
But this will happen to any Bill that
we pass in this country. So, this Bill
should receive our unanimous support
and we should be able to do some-
thing for these unfortunate children
who are kidnapped. I can give any
number of stories but I do not want
to do so. It is an evil which you can-
not ignore and it is growing day by
day. It is not confined to any city or
town; it is to be found in every village
of India. It is an evil which has got
to be checked and curbed. It is an
evil which has got to be stamped out
and which has got to be put down with
the most ruthless hand. I plead that
in its implementation no efforts should
be spared.

One more word and I have done. I
have found that the pclice authorities
are very reluctant, I can give instances,

ANUVEMDLR 40, 1Y0Y

(Amendment) Bill 1266

to register complaints of this kind. I
know of some cases first-hand. They
do not try to make a record of such
cases. I think something should be
done here about police also. If the
police inspector refuses to take notice
of the report which is made to him
under this Bill, he must be made
liable to punishment. It is from the
police that our troubles start so far
as kidnapping of children is concern-
ed, and something should be done in
the Bill to deal with the police also.

st =T 32 (FeaeE) - Awme
garafa S, & 39 fa=r @1 @ s
g\ # #F @ell ¥ 7 g @I § F g
EF § T AN &, ST A@IAq; Y, qT
arfet #1, AR F1, a7 AT Y,
fSr Wit & -9 F 91 3 &, 99 &
YT T TEJ & AL Gag F q4d 9 F
air g @ fasr < fFdr Swg o
freft gt g fasr 3 § AR A9EY
I T &1 S F @rA1 f@ar 7 & A1
foHe T &1 IF FY A L H T §
39 F1 FATE § AIA TF TG A4q § AL
g At & fah @ fgena § V7
FH AW ¥ 9 Wegw A W E
= frew & «wit &1 a9 39 F f9a OF
FEA F IEW 47 AR FAAC T g
fasr %7 g9 ¥ @ra w5 § |

B ma aw faw & owra S 99T
ST &, frer & aww & fafaee< arga &1
=T fRaTeT =Ear § | W F1E g
miisraq w9q 1€ F1 I9 w9 & 95
TIATA FLT &, a1 99 & faq =9 fa=
F FT5 AT AG TEY TE § | WX &g
AT MSTHAT——Ag &7 gY, AP g, aT
F1E  HIT F—AIT AEIAT =9 F
W T & fag gme Fear g ar
g Ffar s aaragi & 1 39 9 |97
fa% 3= @ & forg <l g g, S
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e v e v v &
wifzgy ¥ gifew vt dk 39 N e
wh g ¥ fod @ W, dfer
wTge i ¥ g, a1 {5 A
& tork Y€ qur Y e wE Y 1 & wige §
fiv wrtws fafreet age @@ a@
PR X W WK qArfew qud, oY @@ 7
wed Ty & AN A Ke—
W & 33 Iy & sifww w0

oft sl : ot qradia geen
T FFAT T4 § (® Afoga @q a=97
& a3 Az wTATE QAT § 7

ft quwy @ . greaw drRA
T JOT (47 &, ST g AFA *T
FATA T€I & | MOAT quq T34 &
frg qaari §, gaa< @ ad A
& 1 g fr g v wrfed

w0 ag g W W@ fr
& & ewmdvga v Ay § 1 saq
oyl AT §—

“Begging” means—(i) soliciting

or receiving amms i & public
place.ll
7z At &Y% &, ¥lea 99 & W ag wg0
wqT §—

“whether under the pretence of
ginging, dancing, fortune-teling,

performung tricks or selung arti-
cles or otherwise;”

o B awe fedt e Y, fraar
gqt va+ qivew ¥ g fear &,
§3 SQIQ feqrar ¢ 5 war
N, N@immeaudr § ? e ag
I T4 A O P rwar 2 W@
w5 far fre IN R T 5,
&t a6 gu faar o qar & ot awdfy
e ag ifon dwrfasr & 1w oy

Ige mat foar B, oY vab AR R
sn Jusfr

Shyi Oza (Zalawad): I think there
18 soMme misunderstanding. It 1s
“galiciting or receiwing alms”. That
is not an offence. The offence Js,
“goliciting or receiving alms iin a
public place,” under the pretence of
simging, etc. That iz an offence.

off qww q@ : fdw W Qe
& ? ATNT §I&r & Sy qg aqerw
fr “aoae fz fazg ww fufan. ., .”
g A0 gaq § 9 war | R e
g RAT QT L o€ war §, A
araar &, I E TRAwTE wT HTH w<aT
g & 3aF AR A wgr o e qg
@ wid agar ¢ Na Wy & 9y
|rfd FTAT Qa7 5 ag agrar qr

Shri Oza: The emphasis is on
“solhicsting or receiving alms” under
the pretence of smmgwng. For the
purpose of doing so, solicitmng or re-
cetving alms, under pretence, is an
offence.

Mt mew W . AT Qe wEr

3w &y gaa F ag 2§ war
& oz A g gafr N g e
¥G A8 & o @ ad wfy &6
o mafan aga—arag aw ¥
T WFT—NE @AY JrTAT
Y& T Fmar ¢ i 9 AR
? dwa § a% wiq w33 & fr =g
& g L VO gaw § af) v e
ag AT & & amft | q& amr A
avz aff s @7 §, ¥fea & o
fif QF X G. AT FT AEHT 47 | IG
o $aadt AT wraT 9T ) g O
I TRT 7 qgwT 91 9 78 MAT
#Y& WAT | WIS JEH AH TeHEq
oT | A TFF wSF7 Avar 4r A Ny
gg N M3 & fad (i 40 wrr gl
¢ 1% ag @t der AT § 1 {0 W
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§ ag wiq afy wrdy | ogr aw ha
A &1 qaw §, A A% §, AfeT
®AX ®YE ATAT ATHY,  ATH ®L AT
fofr qeqeTdr ¥ Yav wAraT §, O 9w
# ft gy it § | wrad wae wEd
¢ e Saa agrar gag frod 1 g
fad faftex @K &9 9X 1 F
&ftT & TANFT N ag@ 6§ @
WS & | < g Y v a7 fw

“soliciting or receving alms 1n
public place,”

@ & guan g fF ag fasgs way
Qm, 3t ararfan @ A wATdE
faarar, at #ré iy faaar, fad &
w9t ¥z qIaF FT 6 AR aragdt
Ffefrewm s Qak, qi { amaar
@ A1q & T @IF 747 MO
$1 % 3 faq & @@ W@ 30
7g &% ° W 4 IT AT &AL FRATZ )

§ i1 Narasimhan: The most import-
ant dspaiiure 1 the Bill from the
ex sting 1aw on the subject is that the
p csumpuon has shifted, or the buiden
of proof has now been p aced on ine
accused Governm~nt naturaly think
that it makes investigat on .nd prose-
cut on and punishment easier It 1s no
doub, true But I have anothcr view-
point which 1 want Government to
take 1nto account What 1s 1mportant
15 entorcement of all these provisions
of laws What 1s wanted 15 not mere
stiffenng of existing leg1 11t on
What 15 n-eded 1s competent officers
to detect efficiently these criminals
and crimes A mere provision of a
deterrent punishment 1s not going to
curb crime The fear of detection
1s a better deterrent even if follow-
ed by only a mi'der punishment
Immunity from the fear of detection
1s the greatest encouragement that
these criminals are nowadays having
Th refore, I want to 1mpress upon the
Government this aspect It 1s no use
passing a stiff law and making it a
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dead letter If, with the existing law,
a full investigation i1s made and if the
Government take a better interest and
the officers are efficient, many of the
ghastly and hornfying crimes would
become less and less :n number and
gravity That 1s why I urge that the
Goveinment machinery of detection in
the case of these horrifying crimes be
stiffened and efforts should be taken
to see that the crimes are detected
soon

We have come across a number of
ghastly crimes even in this cap:tal
city We have only recen‘ly seen in
the newspapers The news that a
child was murdered and its mother
seriously wounded The mother was
saved and she 1s in the hospgtal We
do not know the rest of the siory
and what 1s happening 1n regard to
the detection of this crime The
police are investigating, but our
machinery should be effe.tive For
instance 1n Madras, they have the
police dogs I do not hnow whether
other Statcs have police dogs The
police dogs take scent of the crimi-
nals and that Madras police find
these. dogs use ul I do not see any
reason why, similarly, police dogs
should no. bt kept 1n the various head-
quart rs of the States

Thus, I rcpeat my request that Gov-
ernmeng should not be satisfied with
having a legislation and getting 1t
further stiffcned and making offences
punishable more severely That
would not do Our police officers
should be clever in the art of find-
mng criminals and like the Scotland
Yard our reputation should in-
clease Robbers and kidnappers
should not be under the impression
that 1t 1s very difficult for Govern-
ment to catch them

Shri § M. Banerjee (Kanpur) S,
1 rise to support this Bill Shn
Nathwani says that there 1s no ques-
tion of circulating this Bill for elicit-
ing public opinion May I submit that
to mobilise public opin'on 18 absolutely
essential, if we are sincerely aimung at
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social reform? I am sure this Bill
will be passed unanimously and the
punishment may extend to 10 years
under this Bill Some of my friends
have suggested that there should be
capital punishment or lfe imprison-
ment If it 15 extended to that Lhimut,
1 do not object, but who 1s going to
implement 1t?

I come from the industrial city of
Kanpur and I am also a )ail wisitor
I visit the juvenile section of the jails
where there are young boys aged 12,
13, etc Recently I was talking to a
young boy who was m jail for stealing
from a railway goods shed He said,
“There 1s a seth who pays me Re 1,
he asks us to go to the shed and steal
anyth ng available there So 1t 15 a
conspiracy agamnst the present society
and they utilise small children for this
purpose

Even if this Bill 1s enacted into law,
who 15 to implement 1t? I have had
sad experience of our polic men
Especia'ly the policemen at my place
are efficcent i shooung and kuling
people, but they are unable to unearth
anything of this kind I mght
m~ntion for the information of this
House that 9 people have been killed
m Kanpur city, where there i1s no
accommodation for 20,000 people They
simply sleep on the pavem nts You
must have read in the papers, Sir, that
there have been myster ous murders
In 23 months, 9 people have b2en
killed there They were actually very
poor people, who were sleeping on the
pavements They have been *killed
with the sharpest instruments

Shri AA M Tarig (Jammu and
Kashmir) That has nothing to do with
this Biil

Shrl 8. M. Banerjee: 1 am not
afraid of firing, but you are

Shri A. M Tarig: I am not

Sardar A. 8. Saigal (Janjzir) My
learned friend has just referred to
some firng in Kanpur I cannot see
how this 1s relevant to this Bill This
has nothing to do with the firmg m
Kanpur I will request you to see
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that such kinds of things not connect-

ed with this Bill are not brought m

here

Shri S. M Banerjee: I was talking
about the ‘efficiency’ of the police

Mr, Chairman. Whatever mght be
the 1mneffic ency of the police 1n a part.-
cular State, that 1s practically a matter
for the State So far as this Bill 15
concern=d, 1t 1s no argument that
b>cause the police 1s nefficient, no
Bill should be passed It 18 only
mnadental, 1t has nothmg to do with
this Bill

Shri 8 M. Banerjee May I submit
to you that the police fir ngs there

Mr Chairman: I would a.k th~ hon
Member to refer to the provisions
He n.ed not dilate on police ‘

Shri 8 M Banerjee. I bow to your
rulng I only mention that these
muiders are taking placc without
purpose and the policemen in Kanpur
are unable to arrest even a single man
Nobody s.eeps outsde n certam
localities because of this It has
become a s-riou. problem and it has
baffied the local policemen m Kanpur
S)me people are downg 1it, I do not
know for what r.ason They are
doing : without any puipose of steal-
ing anything They are simply
mutidelsng people

In tne same way, if small children
are a tually kidnapped and 1if we
reonrt 1t to the police, what 1s the
r sult of 1t? My other friends might
hav. got very good experience of
police ru e, but, unfortunateiy, I have
2 sad exporience It 1s before my eye
and >0 1l 1s my duty to pont out to
‘he hon Minister that unle.s there 1s
an effort to have a social reform by
sliciting public opinion, this will
becoin  another source of income for
the policemen of UP at least As I
do not b long to other States, I can-
not say about them My sole object
In suggesting that 1t should be cir-
culated for public opinion 1s that
there should be a strong publhc opi-
nion agawnst such crimmnals It 15 a
crime against society and so those
people should be awarded exemplary
punishment.
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My other point is, as pointed out by
Shri Dube, about the definition ot
begging. Suppase a small boy is infer-
ested 1n magic and he earns some
money. He goes to the people and
says “giwve me some money, I will
show you certain tricks”., Will it come
under the definition of “begging” in
this Act? Suppose a small boy is a
good singer and he sings and gets
some money. How doeg it come under
this definition? I am only referring
to the defects in the definition of
“begging”. If the Bill is passed with
the present definition of “begging”, I
tell you that many people will go to
jail and the policemen of & place like
Kanpur, and other places too, will
make money. If anybody sings in the
street, the policeman will swoop down
on him and say “this is the Bill which
has been passed; you are violating it;
come to jail”. There will be much
misuse of this Bill.

1 am all for the passage of this Bill
But mv  submission 1s this, This
should not be misused by policemen if
it is to be correctly implemented As
it is, many people will be sent to jail
1 welcome that. After all, what i1s a
prison? Who goes to prison? Prison
is meant only for the unsuccessful
criminal. There are successful crimi-
nals in this country, and other coun-
tries too, and for them there is no
‘prison.

So, 1 would submit that a proper
survey should be made. May I ask the
hon Mimster whether any evidence
has been taken from those maimed
boys or girls whether they have any
suggestions to make? If we have not
conducted any survey, I would request
that a survey should be conducted so
that this problem may be looked into
sxhaustively and a solution found. 1
welcome this Bill. I share the irrita-
tien of my friends in not being able
to detect the criminals in the murders
in Kenpur. There the policemen have
not been mble to arrest even q single
men. That is going on. When they
are not afraid of committing murder,

CAmendment) DI ' eavi

wil]l they be ofraid 6f mwmiming a
child? They msy take 3 calious
attitude; that is my fear, and that is
why I request the hom. Minister to
take note of it.

Mr. Chairman: Two bours were
allotted for this Bill,

Shri Supakar (Sambaipur): There
are not many speakers and then some
time may be extended at your dis-
cretion.

Mr. Chairman; That is all right. Bat
what I say is that there should be no
sepetition.

Shri Supakar: Sir, I appreciate the
excellent motive behind this Bill, but
I am afraid that there are very many
loopholes which may make this Bill,
after it is passed, rather ineffective.
Some of the detects or possible defects
have been pointed out by some of the
previous speakers who have taken
part mn this debate. I would only
refer to the more serious problem
which this Bill seeks to deal with,
namely the problem of maiming.

It is stated in sub-clause (2) that—

“Whoever maims any minor in
order that such minor may be
employed or used for the purpose
of begging shall be punishable
with 1mprisonment for life, and
shall also be liable to fine.”

In the case of ordinary kidnapping a
presumption is provided for in sub-
clause (3), namely,~—

“1t shall be presumed, unless the
contrary is proved, that he kid-
napped or otherwise obtained the
custody of that minor in order that
the minor might be employed or
used for the purpases of beg-
gin‘."

But no such presumption is provided
for in the cagse of maiming. Thepefore
it is just possible that when a csse
is taken to a court of law the socused

may escape. Thnuton I am xfraid
that the case of bringing to 'bd a
Jperson guilty of the mare sqriomss
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offence covered under sub-clause (2)
of this section 368A may be very
difficult.

Another mspect ¥o which I wish to
draw the attention of the hon. Minister
is the social aspect of this pioblem
The reason why thig problem 1s be-
coming more gnd more acute 13 that
the gangs of criminals who were pre-
viously operating in some important
cities of this country are now iryimg
to spread their nets in the interior of
the country as 18 evident from an
experience 1n my State, Orissa, wheie
in the most mterior of the Kalahandi
IDutmn we found that a gang, whach
had been operating from the State of
Asgam, had sent their men to kidnap
children from that distance So, these
gangs who make a profit out of the
pity of mankind by this cruel method
are spreading their nets wide It 1s
the duty of the Government to prevent
this crime at the source. One of the
methods to do that 1s to see that this
profession of kidnapping minors and
maiming them becomes as unprofitable
as we can make it

Shri V. P Nayar (Quilon) In cities
adults are also maimed

Shri Supakar, Therefore the Gov-
ernmment should see if it 1s practicable
that those persons who have been
maimed very recently and whose
maming can be detected by proper
medical examination to have been of
very recent occurrence, should be
segregated and put in some sort of an
asylum so that nobody can make a
profit out of their deformity or the
maimed condition It may not be pos-
sible for the Government to ban beg-
ging of all kinds altogether, but i1t may
be possible for them, with the aid and
help of the Social Welfare Board and
the police, to know cases where maim-
ing has been of recent occurrence
Though it may not be possible to
bring to book the members of the
gangs themselves, it willi be very
eusy to know the cases of recent
maiming from the beggars them-

selves, and if Gowermment ean take
care of them and help them to take
to some other profession for therr
daily bresd mstead of beggmg, then
I suppose this profession of kidnap-
ping and maiming would become un-
profitable to the cniminals and & good
check can be effected on these ani-
social crimes

Therefore, while 1 appreciste the
good intentions of the Government,
1 appeal to the Government to take
into con<ideration this social aspect
of the matter by malung the profes-
sion of kidnapping and maiming as
unprofitable as we can make 1t

e g dgw (O AW
FEAT) Al wdeg, 4 wwdr
g fr gfoews o w13 ¥ ag qafer
faer g weaTow ¥ Iy wH quT A
TR T FAY AR & S F TH
TGy qTT FIW ISAT § | I @l
wraffd s d O A
T a1 5N A7 @A Ay Ay
Oft § fradr fe O wifgg Wik
gadr & aft afew gg f It @
& fd ad) fvar rard | fedy fy oy
Ay ¥ fa% qg wedl arg ) ) wwly
g fir 3g¥ ¥~ gg awg ¥ Na vy
6l war g W3 ¢ B @R
=Y Vgl 9%, IR W), 9 §E
eqrat 9 fte Ard fEd ¢ 1 xR
AP O e A DI ¢, ¥
AT IR TR W NP3 fe oy
sRFTMA NN 1T a < W
i fiRTd § W 3w © pered e
i g daw gea &
AR GITET ¥ A wET A qEy
Wt ¥ waw I wifgd qv ifE o
%9 AIE ¥T ¥1H ¥vAY ¥ w0 &,
I WX B wf, oty A g @
g aw |

5qq vk aF ) § fr gy gend
aewrC ¥y o ¥ qar vk § ok gy
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1Y 7 wrg 1€ § o fr awal &
frear e smwc 1 e
Jafy dearal ¥ ™0 T wwar & )
¥ SR W QF AR qaemr
anzft £ 1 87 ¢F wwer 2@y oA fr
L H T F av 1 aga Y g wg
AT 4T | AE THTT FTHTT qT AT ATHT
Wra wivrar foe @ 91 | SR Ter
W X0 gl F wig wr M #
Ia¥ gty 7€ AT IaW g7y fir T
T3 W W@ D 3g T vam ¢ WK
afz qavz 1§t fraeT qoe @ W T
g AT arg AdY € ? gl wieE &
A9 7g W A FT wiyg o 0 o7 Ay
adars g o f ¥ wiwy ¥
grad 3 1 o st oft ag weAr g anx
s MW AR @¥ H i d 1 wwA
A g™ ¥ 7g A foar B gz v
w7 faege ft qox 7 & Afwr &
w7 %, ¥ o A e AT ¥
aFaT § | AW A W AT ¥ A @
W q& 397 7 s F o fear @
SR & WA M M HT, TR gFA T
%X 4T THEST FF IV IHT AT |
fore gvm & ag e wfeq gf wad
A A d3 gradR IR N F
Wt 3@ T & ofy wgafe § @
¥eraddad Fgg Frawi N
feafa & & 1 9E o, A€ YT A
qr fTq &7 qEra ST WA 9w
¥ gy s |

g N F T g 5 g ww
X9 T 547 B W § 1 8T oy Ay
N ayr O Ifzd 1 qT w0 T
aval §Y @ g § /@E &, TN
&Y wind gy @ §, s e At
7q @d § SR A A e
1T ¥ § aw gk Rl F ag @
war & e ¥ Y TR W W
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wrer gy §, e w3 ey
et & @ awior § @
AT Y Ty wrad § ot IAEY afr
g o @ vy & ¥ § w1, feer
Tra 2w % o o ' ¥w W
wm ) wefad g wfgd fs v W
N gy W ¥ faT g TW W
B¢ |

af @it § fr 3w & o€ dond
awdi A vk k ook @
feeelt F TF aver g AW A TF
dear § 1 7 rF mx Aff Afer A7
e g fe fagd dta g ani & ag
gt 9 Ao wvd T @ € ) 9®A
feeelt & arardt & v o wofre whid
faey a=ar A, 3T $TQ@ FY a9 AN
TAT GAX A FTH FIT §C AT Ay
q%3 FT ITH wer frar & &, s
gure fipar §, agr & @rw w7 3 fred
AR TIFM AT @1 ¢ a@
¥ a7 FAFAC NE Y A6 F W FE
geaTat #Y yrozg &y wf § Sy I oGy
sadmi iy weR uw #
o WY fraww gw g §
fram g3 o avew a9 fIR
@NE & gra & qrr §, R §A @
TG W JAAT GRIST FIH IAN q9qT
@ & 1 7 O N aea & g oy
fan a1 waex fpmr qm € o a=%
grwsH oI AT @ 1 & W
Fdt § 6 sraar s o o g
QAT & 97 T aw 4F RagArw & fad
wOiT | AT e F o § R § A=y
fora®y JEATY w1 wegy Faw TEY v
g, Wi = W W, oy Wik A
Wik a¥ aF w7 Nfwt w@ g
oFE 9 § | €9 ared a9 o qwrd
¥ G AR HTH g W T §, AN
wark & s fr @ W ww
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TR g W wrg f 79 A R
we Y o &, @R oy wrft Fd €
Ak ford gud ot ST € qAT 2R A
sy woht gy 1 W W wE
w1 3 & fai g $g W w9
i ag A v wfgd )

w F & g f frdgw oworn
gt g T fow ag Ywmgew &
wa F 79 a@ & faey & faeraedy oY
8, forg g & 39 faw & an¥ @ fawae)
feark & i g ¥ st ofY fewman )
o fad & s g7ar v g
o g § @ @ faw @ awda
Lol o §

diwelt gur Age (Frage) T
ofy weXea, § g5 o F1 @ s
% | ¥ FIA #Y aga fa & o adven
FT QR 9 WX o) ST A
RGAN
" afEw o v A @A ® AR 0y
farare e few § i § i w v
£ IE T & I AR AT ¥
A @ dd g T fegw
gen @ AR 1w a0 gTo W
arnr s faegw @w @ T,
qg ¥NH JET gAR feww & war § o
R @™ 7 @ N §oHAT @ g aqH
W T §, IO 9EH WO G 7 g
wifgd & gw ® aeer &= &3 3,
8w @y w7 1 e wre g
AW A T qH Y I Y FAIR TZHT oA
ug v fe Y frard &, @Y ) &<
=T T 5@ §, =% awa g, A
FAL X EQ §, ITF AT @ grafan
Y, EFF I, g I T A
o fermm o sk g O
T HIYE TATAT ATC 1 HA W B
@ FR R awy oW § o] Qe
f& oR o 71 71 o 9ge @ o
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® 7y woi @ fr wrad grefe
qATT AfE TgT IR o w@ & Fad
e &% | xad o % 2 § s B
THTT STET Ao H qHET AT §
o\ fore & art § o oy faw § el
g% § & ool w1 g2 aw v 1 A
W o g N g W
&Y &, AT ¥ Ty o wvar
g diqr i g fF & awd §
iy §, v awry &, e wmd § W
@ IEr 1y &, 7 gy s vl e
I4T @ W § WX wT wwdr
wig gofar § a=x F i § WX
w7 oft ) ww ¥ 4g § (v #Y wmelt
0 § s w5 s | qa favare §
fr o @ TF7 N U A ¥ A
awy fuar srgar & 4 o ey ST
e w4 Qur % g (v fonr S0y &Y qwer
afy o wifgd sy Wt oww o
T 471 ®rd K T TG

TR e I« W qAR § ar
IR WrORY AT W Sy @A
g1 | ¥WA qw A 9% § 5 ava
faght Y Iufe w9 ¥ 9F goR
gAY afgd 1 gF TN B oo F
wrt § S ga¥w fad o gy ofr few
o gwar § frar omem anfgg @ ge@
TaRifFmmEgNaimsa ¥
gty are ferdY &Y oY gafa Y 1 sw o
o9 & wrg gy fexay & gafe
Rt a7 aw Sw ST A Fuay €T
w1 997 wga P € )

q@ W Y T TN § Wi
AN TN T
faa fear v § | xav @@ 59 o
foor wr § O wr & A9 3, fow
firm g ¥ & & § # W g
a\ﬂi\ﬂ'\'(i%mwhﬁ%m
=1 w1 gedwre fm oar § 1 O
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ot & fag el wnd oot @ Wi ¥
wih g e o o ot ¥ W wr
wex faeefy afgg 1 oY Wi qeal Y
awft FHT T JAT FHT WA WAT K
N Faad ¢, o7k @3 wmwt v
ura 7g A ax W fw g4 frd owr
vy aar ff 7ff §, v W wwag
g feum gy fur §, oaey o ¥
wraY w7 femd | orx aw o fre
Atk et e aff St o av g ¥
gzt Fararsdt wr ff @ 1 gAY T
¢ fx g7 orr A v wrgw few
TR & T Wy @ 1 wf At wr e
wiar dur & € w1 & 1 wror <lw oA
Wa wind feed § oie 978 @ oW
¥ g Sfew wedr weor
o o1 HY wrr 37 A § Forr & o
wrd & fag Of 7 3, ogwd & fod
wist 6 o § ok § w Wfkg
& war 3y g, wife 13 F wwi
Ffr § WK T9F oo & T=6l B
a3 g, 7= *Y A § 1 gAT wW
W& § | T WY A qn sy 33 A
waewr § | & wgar agdt g B
IR T Y N guw a7 §, forgd
e grarh § wagd fo g
7 @Y Y wrw 29 o.fw Pyl =
RIMA A OF T W I L IF N
¥ 37 & fad g oY a4 grofaw w17
it wic o Qar &Y ang, aw qg o
ooy §, 3T & s

WOATT ®o Taro wgerw : warshy o,
qy farwr agi 9T w7 At & Fag
wqr § W e wa & qaifies o =
O g2 AP awel &Y ager w0 Y
i & 1 & faw wr s v §
Wi ST WA ¥ W e e §
qg wd worr wngw § e o v ww

wrerfeer ol ¥ e Wby W wwy
voit % ol wed freft ux

&Y feard § fe g amee e wid,
ox fad #t & spweqr fr vk €0

# g qy W wgd ¥ fod dare
i haaineringw
@ ¥ X A8 & awar Wk TF aff
% W W | g g 2w § P v
w7 ¥ W3 & wx o garh €2
Az  ag few a@ ¥ e et
2 | o 7g W 7 wrar § W A
€ onar £ &Y gaTar vgen oot f onan §
fr on @ fw A gurlt &= midew
TR v o & v ¥ w9
wre §1 g oY dre g war e
wifgd Tt 5¢ g7 T a9 WY T ¥
oFT wF W gat wi fear aF | w9
o W 7% Wl qweqrd aff w@ ¥
ax vt faw & A€ o oy oy
ﬁﬂﬁ“a‘i:wﬁmvﬁi
ue & TawT EvTe weur |

& wrad a Y wgar Wy fie @
wreewd § oY 2Tw o goel § W
we * wifgd fie & wod gt @k w
ot 99 % 77 W v oo fer
¥ a5 g W fivad Qe oY X
Wl ®1 ) § | TES WX I AW WY
APRT B AT QPR F o &Y s
W Q)

et gy frft 3 gt v te o
wlf ve fuw & Tafeufc & wr wft 2



1283 Indian Penal
Code.

& wgn wgw § fw Wi mAd §
e it & fafeafedt 7 gt &Y
wrex 7 fam & gt o< 7 urar ) @
wdie ¥ we fofeafet oo §
g i wr ag it g o e o fawr
FY WA W Ty A7 ¥ A} Faar
wifgd | ¥ wawen § fir 7% Tw fosr w7
TR ST QF g0 ¢ | Wik fam &
qre €17 & 3 S &) 4T §F WA WY
et 7w ¥ Y oY e g wdwT g
fie feat v e o @ omd ¥ fag
A foar omg 1 94 var § s ar ¥ fas
qAnF & wix firedt ofr forer o7 st
it agA ol & 1 gafd F gae
¥ a7 WA aw W genfee
xR E

g 9 e Fry ¥ (T) F forar
§ fr wfofefn i feelifer smd
T qftw @B § tawr ST Fr
g | N A foad wr ford fow el
T WF T Y AT Faaany, T
ferarerrat i 7z mwx man &, A
g, @ gawy Y, wiT wTx 9 feewm
19 3% T %y o A &, 7€ dw
WX NH TI A7 @A §, A I¥ o
gt faenfy 1 g8 wrn & e ot
ot o ft, 97 THwT FwAT T |
firw T8 9 gd w0 M s Aifed
¥ a7 ¥ 7°9 § FowaY 9Fr & Fod
&Y, T g omen wx Arew faesar
AT § | WA T 7Y T @R
1 firedr W q@arag @ T ¥
w2 { W forarg, dfer wr A
fod fomems st ¥ W oY
LT § QWA I go AT, | TEA
§ fir ez 3re adr v

T WA IT ST A A GOT
Tl avdfr F oy fedaor o § Iew
281 (Ai) LED—8,
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fad & I awEqA o
Shri V. P. Nayar: Sir, I did not

" want to participate in thig debate but

reading through the Bill I found
some difficulty and I wanted to draw
the attention of the hon. Minister to
clause 2(2) read with clauses (4) (i)
and (4) (ii) and also clause 4(b) (i).
My contention 1s that while the Act
provides for punishment for those
who commit an offence on a minay
especially with the intention of
making use of him for the purpose
of begging, it does not cover another
class of people who have become un-
fortunately the victims of such nafa-
rious practices. It is a very delicate
matter but I feel that duty compels
me to refer to it in this House. Most
of us know that in many North
Indian towns and cities there are a
set of people who are called hijras—
eunuchs. I am told that even after
the attainment of adult age, they are
maimed and made into hijras merely
for the purpose of making them beg.
What is begging? 1 would not have
been concerned with it but for the
definition of ‘begging’. Begging here
means “soliciting or receiving alms in
a public place whether under the
pretence of singing, dancing, fortune-
telling...” I think it will come
under that. Then again it goes on:
“,..entering on any private pre-
mises for the purpose of soliciting or
receiving alms”. In Delhi in our
houses also sometimes batches of
these hijras come, especially when a
new child is born. This was unknown
to us in the South. In the North it
appears to be the prevailing prac-
tice and 1 do not think that any
north Indian town is free from this
unfortunate set of people. I am
afraid they are deliberately maimed
for the purpose of collecting alms, I
would request the hon. Minister to
find out whether the Bill as it is
before us would enable the Govern-
ment to bring to book such offenders.
If not, I submit suitable amendments
will have to be made because it is a
problem which is menacing and
which is to be solved at the earliest
possible time.
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WMo vl foy (Vwe)
gamfy wEw, @ fdoe v e
we gu & ag w wik ff ® T
fir wre g fedaw s & 2w areg o
qge wraT A g ey few § @wwr
FQ | AW R F ¥ a7 vafw @
X AT T T TR T Q@
£ WX IEF FAX Voo FAT T
o TR N B E, TR W ¥ wRT
Qs o g Y fe senr &
wif Wi, 7 TR A & fed arf wga
IeTg A A AL 1 Frsdftr & ok
T &, et o AR ford Qe R 1
I oA T WK ag Frerd
T § At ag Wt g & 1 I of ey
T aT g fawet ofgg | Wi qw
FTHTT 1 T §, & qwwan § v o
AT W00 FUT To A fFAT § AT 4/
g A aWE B &7 FET IEH
qEET W9 ST ATEq 9T | 9T H @
fardas w7 @@ waT § qwi § TR
sarem & ag o ¥ § froag T
M F @y T @ifie 98 s ™Y
ot § W AW & wax T fyerd @
T 7 frerd T A @ |

st witw el (facgk)
Yk @ ?

a0 TOTIY fil!: m g
WIE MUY ST A gelY, &
Fawadl F wrAAEAT AT & ar WA
o ggo o N VRT IRIT &,
TR TgT A ey ST (o A
dgwwm g fe wamr @ frdgs
oy @ w7 & wifed | e e
qYq TG RN WY w2 wifgq ?
et dar w7 wfge foar mar, g8 R
wvgw gt & fr s A€ gom et
® wod W § A ;A eH e §
¥ e ¥ ww a®R a1 A ) A o
qfere s woc o g
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R wom § ot W B wrwe

we e § o vy W fr o W
¥, {4 T & T Wt firede fmr §,
v oY g 77 wifeg w3 fe T et
freda Y fimar 3 1 W @ oW X
W A o A e Tk & e
faey e ot gor oo «w@
g @1 www g wEd §,
ITF FC WYE WTHET A WG ) Wy TR
T & Y s wrE ?

Shrimati Alva: Mr, Chairman, Sir,
I am very grateful to the many hon.
Members who have offered valuable
suggestions on this measure which
looks small on its face but which will
have very far-reaching effects. While
discussing this Bill sometimes some
of the hon. Members lost sight of
the wider perspective, This is a
specific measure for amending the
Indian Penal Code and giving it a
greater effect as far as minors are
exploited after maiming. Maiming
or inflicting cruelties on children for
the purpose of earning a livelihood
or for gainful purposes, by those
savage elements in society which use
sadistic methods for inflicting the
types of cruelty is not only inhuman
but barbarous and gruesome.

When talking of beggary, as many
of the hon. Members have talked,
most of the States have framed anti-
beggary laws. The subject of beg-
gary falls in the concurrent list.
Many of the hon. Members offered
suggestions that it is not the laws
that we pass in this House or that
we put on the statute-book but it is
the administrafive effect finally that
will bring the ultimate, desired re-
sult that we are hoping to achieve by
the laws. I do admit that very much
will depend on the manner in which
these laws will be administered in
the various States. The States have
got their own laws in the field of
beggary, whether it be for minors or
others. In talking about children,
minors and boys and girls—boys up
to 18 and girls up to 16—there is a
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confusion on that point. But we
have retamned the age as laid down
in the Indian Penal Code. In the
Penal Code, it 1s 16 for boys and 18
for girls.

Mr. Chairman: The hon Minister
might continue tomorrow.

16594 hrs
*SCARCITY OF SUGAR

Mr. Chairman: We shall now take
up the half-an-hour discussion on the
scarcity of sugar I should just like
to mention one thing There are as
many as seven hon Members who
Jhave tahled thie matiin  Qf rourse
there are a number of supporters I
have got only half an hour Under the
rules, the member who has given
notice may make a short statement
and any member who has previously
intimated to the Speaker may be per-
mutted to ask a question That 1s all

17 hrs

Shri Khuswaqt Rai (Kher:). May
I make a submission? This discussion
ig based on a question about scarcity
of sugar The other day another ques-
tion was asked about the prices of
sugarcane 1 have already tabled a
motion for discussing the prices of
sugarcane I would like that that dis-
cussion should be allowed as a two-
hour discussion I would make that
request to Speaker through you, (In-
terruptions)

Mr Chairman: Today I am con-
cerned only with the half-hour dis-
cussion Shr Bra) Raj Singh

ot wwow fag  (fwcraren:) -
gmafa a8y, g3 w9t 99 39 9%
T § N AT ® a 7w qPw 39
o q g1 a1 fe ar N v W 9g
qar § f seTndy & qAI@ER A
T og fwar gt ¢ fe aft oo ™
% o X WY sfavw e w N

§ py e § o7 g T W
W | ¥ T A AR T N A
TR A wiferw F AR S wg fw
O A T T o & qww § |
¥ qrdty 9ee 7 93 W anw 9%
ey fray fie ot T &Y e wgrg
T 4§t § 7g g H @ 7 awd v @
errgwawmm:m@maﬁm
# fidem From g g fr o g axy
Tyt w9 foar 97 @1 § OF X
o aedg s A Qar o
¢ fowd w7 # Fma @A &
i §1 S wA Q@A g1
A frgea g e e ofr wea 03
¥ i ey farsh &9 7 Gy &) wwen
& Rt fr Seed stog § Wik dee-
O o1y gz w5 frg § o7 a0 &
W g3 fir g & wow @ v & WR
7w A § e 9% iy A dve-
UOF 7t § agr 9¢ ™ w1 JaweT T@
T T =gy 9% A A ARG G w
AT 7y & ) WX gAY N /AN
T T Y TE fird ¢ Wi -
T @ aw gwer § WX WA 9T
W o F wT R E | qg T A
Ty qert ¥ A5 W IQRT WP
T &, T § 1 TH W SERA
ST & 7@ gor w1 3Ew fud
B¢ o seawm Qft § sa®
T o ga st s, wEwwar dor
8 o wmE §fw oA W R e
¥ o fradt wfre  lewrd
@i framt o & g § 7 ool
g & § fred W€ sar
T SoOET &F @, fadr T
¥ G AT F® | 1A AT IWRA
T op 7 & o wEr § W@ wF
Wy ag qelew B e A P
R § wly g W ST B
NWr, wag TEA AT &)

$Half-An-Hour Discussion.






